
w C«ntn4 T«a BoanI 18 JULY 1952 (AnMndmmt) BiU S8M

[Mr. Speakeil 
the Unlversitjr iii 3 nominations
were r̂eod.ved,'̂  S ^b^uen tljr one 
member wiftidrew his cutdidature. As 
the amnttor of the remaining candi­
dates wss'tSras eqaal to the lAanber of 
vacancies in the Committee, I  declare 
the fcdlowias menibets to be duly 
dtocted: ^

1. Shri Radha Raman.
2. Sbzimati Sudieta KripalanL

FSEVXNTIVE DETENTION (SECOND 
AMENDMENT) BILL

Be«U (Adilabad): I 
it fS petitions signed by 

regarding the Preven­
tive Intention (Second Amendment) 
m u. 19S2.

FftrVILEGSS COMMITTEE
S c ra tS lO N  OF n U E  fo b  PBXSSNTATIOn

o r  R z fo r t  om a r r est  o f  S h r i 
D asaratba  D eb

m e  Minister of Home affairs and 
States (D r Katjo): I beg to move:

“That the time for the presen­
tation of the Report of the Com* 
mittee of Privileges cm the question 
of fnivUege involved in the arrest 
of Shri Dasaratha Deb, M.P., be 
extended upto Wednesday, the 
23rd July. 1952.”
Mr. Speaker: The question is:

"That the time for the presen­
tation of the Report of the Com­
mittee of Privileges on the question 
of privilege involved in the arrest 
of Shri Dasaratha Deb, MP., be 
extended upto Wednesday, the 
23rd July, 1952,”

The motion was adopted.

CENTRAL TEA BOARD (AMEND­
MENT) BILL

T h e  M in istry  o f C onuneree an d  
I M o s try  (S h tl  T . T . K r td m a m a d ta t i ) ;
X beg to move for leave to introduce 
a Bui further to amend the Central 
Tea Board Act, 1949.

J b .  ^Nedier: The question is:
. ^That leave be granted to inteo- 
4uee a  KU further to amoid the 
Central Tea Board 1940.”

The motion «nts «|d(9 ted
SUl T. f .  Krisbaamaduul: I intro- 

docf the Bill.

CRIMINAL LAW AMENDMENT fMlJ.
Mr. Speaker: The House will now 

proceed with the further consideration 
of the Bill further to amend the Indian 
Penal Code and the Code of Criminal 
Procedure, 1898, and to provide for a 
more s p e ^  trial of certain oftenees.

Yestwday the House disposed at 
clause 2. We will now go to clause 3 
and the further clauses.

dgnse S. (Insertion of new Section 
165A)

Mr. Speaker: Mr. C^acko’s amend­
ment is out of order, as it is a negative 
one. If he wants he can vote against 
the clause. .

Pandit Monlshwar Datt Upadhyay
(Pratapgarh Distt.—East): I do not 
wish to move my amendment.

Mr. Speaker The question is:

“That clause 3 stand part of the
Bill.'* •

The motion was adopted
Clause 3 was added to the Bill.
Clause 4 was added to the Bill. 

Qause 5. (Amendment of Section 337)
Mr. Speaker: Mr. Chacko’s amend­

ment is out of order; he will get a 
chance to speak, if he wants.

Shri M. L. Agnwal (PUibhit D istt 
cum Bareilly Distt.—^East): I beg to 
move: .

In  page 1. line 25, after “inserted” 
add—

‘and after the Agures “435” the
figures “465, 466. 468, 471” shall
be inserted.’

I want to add these sections in Sec­
tion 337 of the Criminal Procedure 
Ck>de. These are sections r a t in g  to 
offences which are investigated by the 
Special Police Establishment and they 
are offences of no less a serious nature 
than the offences for which provision 
has been made in this Bill to be in­
cluded in section 337. These offences 
involve sometimes con^iracies of 
more accused than one. For ttiese 
offences also, if the proviskm of section 
337 is extended, it would be for the 
b o i^ t  e l investtgatiotts.

Dr. P. S. Deshmokh (AmravaUEast): 
to a point of order. Sir. I  think tne 

amendment Is beyond the scope of the
BiU--it extends tixe scope of the Bffl*

Mir. Siwaker: I have not examined 
it from that angle.




